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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 
0* 

O.k 611/92. 	 Dt. of Decision : 17-10-95. 

A. Veersiab 
	

Applicant. 

Vs 

The Supdt. of Post Offices, 
Asks Division, Asks -761 110, 
(Qrissa). 

The Post Master General, 
Oirhampur Region Burhampur(GM), 
-761 001 (Orissa5. 

The Membur (Pursennsl), 
Dept. of Posts, 
Postal Directorate,Dak Bhavs, 
Parliament Street, 
NeuDelhi.110 001. Respondents. 

Counsel for the Applicant 
	

Mr. S.Ramakrishna Rao 

Counsel for the Respondents 
	

Mr. N.R.Oevaraj,Sr.CCSC. 

CORAII: 

The Hon'ble Shri Justice V. Neeladri Rao : Vice Chairman 

The Hon'ble Shri A.B. Gorthi 	Member (Adran.) 
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TO 

1. The Superintendent o Post Offices, 
Aska Division, Aska-1 0 (Orissa). 

2. The Postmaster Gener , Barhampur Region, 
Barhampur (CM) 761 00 Orissa, 

3. The frmber(Personnel) Eept.of Posts, 
Postal Directorate, 	Shavan, 

arliament Street, 	tel hi-i. 
- 4. One copy to Mr.SJam ishna Rao, Advocate, CAT.Hyd, 

One copy to Mr.N.R.Dev aj,Sr.O3SC.CAT.Hyd. 
One copy to Library, CT.FIyd. 
One spare copy. 
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O.A.NO.611/92. 

4 	 JUDGMENT 

(As PER HOW' BLE SHRI JUSTICE V.NEELIDRI RAO, VICE CHAIRM?N 

' 	I 
Hiard Shri S.Ramakrishna Rao, leant counsel 

for the applicant and thii N.R.Devaraj, learned 

standing counsel for the respondents. 

The applicant who was Postal Assistant was 

removed from service by the order dated 9.12.1988 

and the appeal thereon was dismissed on 20.6.1991 

on the ground of bar of limitation. The applicant 

preferred revision to the Member, Postal Board on 

9.3.1992. This OA was filed on 20.7.92 assailing 

the order of removal. It is now submitted for the 

applicant that the revision petition was disposed of 

by ordering reinstatement of the applicant without 

back wages. 

Hence, this OA had become infructuous. But 

if the applicant is so advised, he is free to move 

this Tribunal by filIng an application under Section 19 

of the Administrative Tribunals Act, 1985 to the 

extent to which the revision petition that was filed 

before the Member, Postal Board is dismissed. The OA 

is ordered accordingly. No costs./ 

(A.B.GOR HI) 	 (V.NEELADRI RAG) 
MEMBER (Ar*1u.) 	 VICE CHAIRMAN 

DATED: 17th October, 1995. 
Open court dictation. 
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TYPED BY 	 CHECKED) BY 

COMPARED BY 	APPROVED BY 

IN THE CETPAjJ ADNINISTRATIVE TRIBuIJ 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.JIJSTICE V.NEELADRIRAO 
VICE CIkipiIAN 

AND 

THE HON'BLE MR.a-mhW4Z2711 1 :M(A) 

DATED:tl-(O_1995 

0EViUD3MENT 

M.A./R.A./C.A.No. 

in 

O.A.No. 

T.A.No. 	t 	
(W.P.No. 

Adm4tted and Interim directions 
Iss ed. 

All ed. 
Disposed of with directions. 

Di S 5 se d. 
Di 	ssed as withdrawn. 

± mised for default. 

dered/Rejected. 

o order as to costs. 
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